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Express (Stt.)
[Shri 8. M. Banerjee]

out. I would like to know whether
the Railway Ministry is not directly
responsible for this failure and for
the loss of lives of those peopl. and
whether there would be an wguiry
into the whole affair by a high-powe-
red commission, and how many
chains have been blanked off.

The Minister of Railways (Sbri S.
K. Patil); Every day there are hund-
reds of cases—not one or two—of
failures of wvar.ous kinds; this House
has discussed them often and some-
times questions were asked as to why
a research section should not be crea-
ted; it has also been created. There-
fore, there is nothing that there has
not been any failure on the part of
personnel.  What my colleague had
said was that, so far as those parti-
cular accidents were concerned, Lhere
was no failure on the part of person-
nel. The question is that we have got
to strike a balance. Four years ago,
in 1962, when there were a serles of
chain-pu'lings causing so much of in-
convenience and delay, after much
discussion it was decided in those
years that the chain should be hlan-
ked off gver the section where these
things were in a large number. (in-
terruptions). Unfortunately that used
to be this section, i.e., beiween Bana-
ras and Allahabad. The pity of it is
not that the chain was permanently
blanked out, but only that section is
blanked out; immediately when the
train comes to the other parts, it
begins to operate. But I find on an
enquiry today—becausg (lis had hap-
pened—that it is a very Serious thing
because the passengers must have
some sectiity. It may happen—the
chance may be one in a hundred—
lnat some persong might be using it
in a frivolous manner, but because
some people do it in a frivolous man-
ner, surely it is not justified that the
others should not have that, We have
taken a policy decision when this in-
cident occurred that this blanking off
must stop, no matter how much in-
convenience we have to suffer because
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even those who might have jumped
out of the train and died, did so be-
cause they wanted to save their lives.
Therefore, we have taken that devi-
sion.
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Shri S. K. Patil: Should 1 reply?
Some years ago there was a fire in a
First Class compartment and an hon.
member of this House died.

12,19 hrs.
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Krrara MoTon VERICLES RULEs, 1961

The Minister of Transporl, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): 1 beg to lay on the Table a
copy of Notification SR.0O. No. 45|66
published in Kerala Gazette dated the
15th February, 1966, making certain
amendment to the Kerala Motor Ve-
hicles Rules, 1961 under sub-section
13) of section 133 of the Motor Vehi-
cles Act, 1939, read with clause (c)
(iv) of the Proclamation dated the
24th March, 1965, issued by the Vice-
President, discharging the functions
of the President, in relation to tihe
State of Kerala. [Placed in Library,
See No. LT-6134/66].

Essentran Commonimies Act, 1955
The Minister of State in the Minis-

try of Food, Agriculture, Communiiy
Development and Co-operation (Shri



